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O   R   D   E   R 

 

29.03.2019─ Learned counsel appearing on behalf of the 

Appellant(s) submits that one of the ‘Resolution Plan’ has been approved 

by the ‘Committee of Creditors’ and the same has been placed before the 

Adjudicating Authority (National Company Law Tribunal) for approval.  

In this circumstances, we dispose of these appeals with direction 

to the Adjudicating Authority to pass appropriate order in terms of 

Section 31 of the ‘I&B Code’ and, in accordance with law, preferable 

within two weeks. 

 Both the appeals stand disposed of with aforesaid observations and 

directions. No cost. 

 

                                                                  (Justice S.J. Mukhopadhaya) 

              Chairperson 
 
 

 
(Justice A.I.S. Cheema)                               
Member(Judicial) 

Ar/g 
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